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<3 / ORDER

PER: BENCH
These six appeals by the assessee are directed against the six
separate orders all dated 20/05/2019 of Id. CIT(A), Ajmer for the

Financial Years 2017-18 & 2018-19 (24Q 1%, 2" & 4% Quarter).

2. In all these appeals, common issues are involved, therefore, for the
sake of convenience and brevity, a common order is being passed. The
hearing of these appeals was concluded through video conference in view
of the prevailing situation of Covid-19 Pandemic. The assessee has filed

an application dated 18/6/2020 whereby it is explained that the assessee
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has opted for Vivad Se Vishwas scheme introduced by the Government of
India and therefore, the assessee does not want to pursue the present
appeals and the same may be dismissed as withdrawn. Accordingly, the

assessee is seeking permission to withdraw all these six appeals.

3. The Id DR has raised no objection if the appeals of the assessee are
allowed to be withdrawn in view of the fact that the assessee has already
opted for Vivad Se Vishwas scheme. Therefore, in view of the fact that
the assessee has already approached the department to settle the matter
under Vivad Se Vishwas scheme, we permit the assessee to withdraw his
appeals. Accordingly, all these six appeals of the assessee are dismissed

as withdrawn.

4. In the result, all these six appeals of the assessee are dismissed as
withdrawn.

Order pronounced in the open court on 25 June, 2020.
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DY g / CIT

MDA AT (@TUTA)  The CIT(A)

faumiia gfaffd, sy edielia arfernvor, STy /DR, ITAT, Jaipur
TS WTsel/ Guard File (ITA No. 1014 to 1019/IP/2019)

3ITQeHR / By order,

HEID USildpR Asst. Registrar



